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| OPEN CQURT
CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENGH, ALLAHABAD.

CIRCUIT SITTING AT UTTARANCHAL (NAINITAL)
Nainital, this the 12th day ef April, 2004.

QJORUM : HON. MR. JUSTICE S.R. SINGH, V.GC.

HON. MAJ. GEN. K.K. SRIVASTA#A, Ao,

0.A. Ne. 143-7 of 1998 |
l. All India Pestal Empleyees Unien Class-3, Almera Divisien,
- through its Divisienal Secretary DiK. Jeshi S/0 Late
Sadanand Jeshi, aged abeut 46 year% B/ O Anand Bhawan
Dabkiya, Almera, District Almexa. |
2, L.D. Tiwari S/0 late B.D. Tiwari, aged sbeut 44 years
R/O Head Pest Office Celony, Almora District Almera.
Sevs 000 sssessApplicants.
Counsel for applicants : Sri O.P. Gupta.
: Versus
1. Pest Master General, Bareilly Divisiien, Bareilly.
2. The Chief Pest Master General, U.P. Cirele, Lucknow.
3. Unien of India threugh Secretary, Ministry ef Cemmunicatioai
Gevermuent of India, New Delhi. |
4. Dan Singh Bhandari, werking as HeS.G.-II (P.A.) in the
effice of Pest Master, Pitheragarh, Distt. Pitheragarh.
S v it as : o vsesRespondents.
Ceunsel fer respendents : Km. S. Srivastava.
O R DER (ORAL)
BY HON. MR. JUSTICE S.R. SINGH, V.C.
List has been revised. None appears fer the
applicants. We have heard Sri K.C. Si&ha holding brief ef
Km. S. Srivastava and perused the pleaﬁngs.

2. The present Original Applicatien has been filed by
the All India Pestal Empleyees Unien, Class-3, Admera Divisie
for the benefit of its members impugning the erder dated
27.5.1997 passed by the Supdt. ef Post%Offices. Almera
whereby the representatien filed en be!?alf of the applicants
staking their claim for promotien undei' Bi:a'nial Cadre Review
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Scheme on higher selectien grade of Rs.l600-2660/- gt par
with the 4th respeondeat namely Dan Singh Bhandari, has been
rejected. A p-erusal eof the impugned erder would indicate
that the representation of the applicants has been rejected
on the ground that the Pestal Assistaqts are net cevered by
the Bﬁigzgifcadre Review Scheme (BCR) land as such they are
net entitled te the benefit under the said scheme. In our
epinien, ncﬁ?ﬂm&agﬂﬁg;n can be taken as the Tribunal has ne
jurisdictien te direct the respondents te include the Postal
Assistants in @ partieular schgme visjualizing pre®etion en
fulfilment of certain cenditiens. Foﬁmulatien of scheme
vigiualiziag fer premetion in a partiTular cadre is essenti-
ally an executive functien te be perfemed at the Gevernment

level. i

3. The C.A., in the circumstance%,is dismissed without
prejudice te the applicants te appreach the Gevernment ef
India ier théir grievances through preper channel fer

radressal.

Ne eorder as teo cests.




